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p osts  ot Nursing  Attendants out of w hich  12 posts

har e been f i l l e d  on regular  b asis  and one post on adhoc

b a sis  and S h r i  S . k . s r iv a s ta v a  who was at aer ia l  N o , 1 

in  che panel has been appointed  on adhoc b a s is . In  the  

panel dated  2 8 .8 .8 7  th e  name of tte applicart w®  p la c e d  

for  appointm ent or monthly contract b a s is , in  which the 

name of the applicant was p taced .

3 , No document has oeen p lac e d  on record  by the 

respondents in  which i t  was stated  apart from bald  state­

m ent made in  the counter a f f id a v it . A pp arently  the 

v acancies  o f  Nursing  attendants  were e x is t in g  and they 

w e r ^  a d v e rtise d  in  the News Paper and in terv iew  was h e ld .

When va<-;ancies w ere  th e re , there  was no occasicsn to
i f

term inate the appointment o f  t h e  applicant .E v e n /th e  l i f e

of t h e  p anel exhausted, and tine nane o f  the a p p lic an t  was

in clu d ed  as adhoc employee, he  was to  co ntinue  t i l l

regu lar  appointm ent was made and he could have also been

co nsidered  for regular appointm ent because he was a lso

s e le c te d . I t  appea^^s thet^ne averments made by the applicani

are not w ithout force  that  in  order to accommodate certain  
anotlne r

p e r  s o n ,/p r o c e s s  was adopted . In  case the vacand. es are  

a v a ila b le , the  a p p lic a n t  w ill  be allow ed  to  continue  and 

h is  case  w ill  also  be considered  tor r e g u la t is a t io n , 

and he w ill  be given  precedence over others who have 

been subsequently  appointed .

4 ,  A p p licatio n  stands d isp o sed  of as above w ith  no order 

as to c o s t s .
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